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[RAJYA SABHA]

SYHIRHT AT, W SR ATaSi® foaRor §31erd § g w3t (shhcht fomgee sricrs
Fiuform): Feled, # snarR (faxiyg 3k 3y werifhal axgfaensll ik Adrall &1 dfegd
IRET) 3MfSTH, 2016 B GRT 7 & 3T SR IUHIHT AHel, @I 3R Adol-Tdh
AR AT (Ted 3R AT +1eh faaRor {4 o1 fF=faRad sTierg=rsi &1 Uh-Tdh
ofer (3T a7 e ) JHT gl UR Rl §:-
(1) T SIAGEAT . BI.AT. 371 (1), [&Ib 8 BRax, 2017 BT AL
R ATAT D131, 1355 (31), &1 14 AT, 2024,
(2) ¥ ST . BI.3AT. 371 (1), [GIH 8 BRA, 2017 BT AL
DR Tl P13 2236 (3N), &1 11 5[, 2024.

[Placed in Library. For (1) and (2) SeeNo. L. T. 202/18/24]

I. Notification of the Ministry of Textiles
Il. Reports and Accounts (2022-23) of the Textiles Committee, Mumbai and JPDEPC,
Kolkata, West Bengal and other related papers

T AT ¥ ¥ H3 (2 ufes anifRen: agicy, § f=felRad g 9w ged «=
WFIT_‘%\':-

I. (i) A copy (in English and Hindi) of the Ministry of Textiles Notification No. S.O.
2500(E)., dated the 28" June, 2024, amending the Principal Notification No. S.O.
5459(E), dated the 26" December, 2023, under sub-section (2) of Section 3 of

the Jute Packaging Material (Compulsory Use in Packing Commodities) Act, 1987.
[Placed in Library. See No. L. T. 338/18/24]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Textiles, under Section 13B of the Central Silk Board Act, 1948:-

(1) S.0. 1077(E)., dated the 6" March, 2024, nominating Smt. Kajori
Rajkhowa, Director of Sericulture, Govt. of Assam, to serve as Member of
the Central Silk Board for a period of three years from the date of this
notification.

(2) S.0. 1626(E)., dated the 5" April, 2024, nominating Shri. Vivek Ranjan
Maitrey, Director, Handloom & Sericulture, Govt. of Bihar, to serve as
Member of the Central Silk Board for a period of three years from the date
of this notification.

(3) S.0. 1934(E)., dated the 7" May, 2024, nominating Shri. Shailendra
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Kumar, IAS, Principal Secretary, Govt. of J&K, Agriculture Production
Department, to serve as Member of the Central Silk Board for a period of

three years from the date of this notification.
[Placed in Library. For (1) to (3) SeeNo. L. T. 337/18/24]

Il. (i) A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 13 the Textiles Committee Act, 1963: -
(a) Annual Report and Accounts of the Textiles Committee, Mumbai, for the
year 2022-23, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Committee.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L. T. 340/18/24]

(i) A copy each (in English and Hindi) of the following papers: -

(a) Thirteenth Annual Report and Accounts of the Jute Products Development
& Export Promotion Council (JPDEPC), Kolkata, West Bengal, for the
year 2022-23, together with the Auditor's Report on the Accounts.

(b)  Review by Government on the working of the above Council.

(C) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L. T. 605/18/24]

REGARDING NOTICES RECEIVED UNDER RULE 267

MR. CHAIRMAN: Hon. Members, after | had indicated the procedural requirements
and the background with respect to Rule 267, | was having soothing time and there
were no notices under Rule 267 for two days. Today | have received four notices
under Rule 267 from Shri Iranna Kadadi, Shri Brij Lal, Shri Naresh Bansal, Shri
Sudhanshu Trivedi, demanding to discuss the issue of corruption in Karnataka
Maharshi Valmiki Scheduled Tribes Development Corporation. All of them belong to
the ruling party. ...(/nterrupt/ons)... One minute, please. All these notices under
Rule 267 are from the ruling party. Sir, these notices ignore my directives which were
explicit. There may be issues of great import. Many have been raised under Rule 267
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